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Disparities in the Wages of L. 1. C.
Workers

82. SHRI B. K. MODAK 1
SHRI K. RAMANI 1
SHRI VISWANATHA MENON :
SHRI E. K. NAYANAR :

Will the Minister of FINANCE be
pleased to slate 1

(a) whether it isa fact that Govern-
ment are considering a proposal to seitle
the disparities in the wages of the Life
Insurance Workers who are doing identical
jobs;

(b) if so, the details thereof;

(c) whether Government have reccived
any memorandom from the L.1.C. Workers
recently in this regard; and

(d) if so, when action is likely to be
taken thereon 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR, K.
KHADILKAR) 1 (a) No, Sir.

(b) Does not arise,
t¢) No, Sir.
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(d) Does not arise,

Increase in Pensions of Low-Paid Gove-
mment Employees

83. SHRIS. M, BANERJEE:1 Will
the Minister of FINANCE be pleased to
state |

(a) whether it is a fact that the recent
increase of Rs. 10/- per month in the pen-
sions of law-paid pensiopers has not yet
been fully implemented;

(b) if so, the reasons for thls abnormal
‘delay; and

(¢) whether there is any pr.posal to
give these pensloners further benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : (a) and (b}. Instructions have
already been fssued by the concerned Accoun-
tants General on the Civil side and the
Controller of Defence Accounts on the
Defence side to all the Pension Disbursing
Officers for making payment of the ad hoc
increase of Rs, 10/-per mensem sanctioned
in Seplember 1969. However, on the
Defence side, the instructions so far issued
do not cover State Forces pensioners and
commissioned officers in whose cases indivi-
dual scrutiny Is to be carried out before
declding whether the agd hoc iocrease Is
payable or not,

(¢) No Sir.

Tocidence of T. B. Cases in Kanpur

84, SHRI 8. M. BANERJEE 1 Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

{a) whether it is a fact that the inci-
dence of T. B, cases in Kanpur has reached
a stage where the highest number of T, B.
cases In India have been found;

(b) If so, the steps taken by Govern-
ment to help the State Government to 'have
more T, B. Hospitals in U, P.; and

{c) if not, the reason therefor ?





